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THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI P. C. SETHI) : (a) No, 
Sir, there is no such proposal before Govcrn-
ment at present. 

(b) Does not arise. 
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Purchase of Crude oil directly froln. 
the producer country due to 

rise in price of Aghajari 
Crude 

*315. SHRI A. K. GOPALA:\i: Will the 
Minister of PETROLEUM A!"<D CHEMI-
CALS be pleased to st3te : 

(aj whether Govcrnmcrt ha\·c taken any 
steps to purcha~c the nude oil dirccth· from 
the producer country in view of the rise' in the 
price of Aghajari Crude supplied to Cochin 
Refinery hy U. F. P. of Francc ; and 

(b l if su, the o<,(urc of those steps? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI P. C. SETHI): (a) 
and (b) The price of crude has been raised 
not only by CFP supplying crude to Cochin 
Refinery but also by other private oil compa-
nie~ supplying crude to their own refineries 
and the Darius crude being supplied to the 
Madras refinery. The possibility of purchas-
ing crude directly by producing countries and 
other ways by which crude can be procured 
by Government f\·om cheaper source~ are 
being explored. 

Trade Training to Jawans 

*316. SHRI TEJA SINGH SWATANTRA : 
\Nill the Minist~r of DEFEKCE be pleased 
to statc : 

(a) whether Govprnmcnt ha\'c prepared 
a schcnH' to in1part training in SOil\(: trade to 
the Jawans one year before their retirment in 
order to enahle them to earn easily their liveli-
hood after retirement; 

(b) if so, the salient features thereof:· and 

(e) when the scheme is expected to be 
implemen ted ? 

THE MINISTER OF DEFEKCE (SI-IRI 
.JAGJIWAN RAM) : (a) ~') (c) A number of 
pre-release training schemes arc being imple~ 

men ted. The duration varies according to 
requirment and the different courses for 
training in earth-mm·ing cquiplllent, farm 
machinery, agriculture, dairy, cattle c\e\Tlop-
menl, bee-keeping and mushroom cultivation. 
/\. lTIOrC cOll1prehl'nsi\"(~ SChClTIC for ilnparling 
a pre-release and a continued post-rele:1se 
trai'ling to a maximum uf 1000 men evcry 
year ill ('()l1ahoratiol1 wilh Slate Govcrnlllcllts 
is presently ulldcr.".)hc consideration of 
Government. 

Jhuggies at Bapu Dham, Chanakya 
Puri. New Delhi 

*:517. SHRI B. K. j).\SCl-[O\\DHCRY : 
Will tht: Minister of \\·ORKS !\:\"D HOUS-
ING be pleased t<) s'ate : 

(tty whetlH'1' a larg;' nuntlwr (.of Jhug:~ies 
l'1l"'l'!(cd at napll Dhaul. Challakya Put'i, i'\t:w 
Uc1hi ~O(Jll art.::r tht: st"y orclr rs WCl''' passed; 
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(b) whether many Government servants 
residing in the adjoining Government colony 
have also constructed Jhuggies at Bapu Dham 
in the fake name of their relatives; 

(c) the criteria of regularisation of these 
]huggies Government propose to adopt; and 

(d) how much land will be required to 
rehabilitate these Jhuggi dwellers? 

THE MINISTER OF WORKS AND 
HOUSING AND HEALTH AND FAMILY 
PLANNING (SHRI UMA SHANKAR 
DIKSHIT): (,,) No stay orders have been 
received from any court. A number of 
,lhuggics have llowcycr cillcrged al llapu 
Dharn, Chunakya Puri. 

(b) Government have no such information. 

(c) ,According to the .lhul(gi Jhonpri 
Removal Schemp, the prc-.} uly, 19GO squal tel's 
are provided alternative plots in comparatively 

,central localities and the post-July, 1960 
squatters arc taken to camping sites on th" 
periphery of the city. The scheme is, how"v('r, 
under review. 

(d) No slIch assessment has been nnde. 

Import of parts of MIG and 
other Planes 

*31B. SHRI N. SHIVAPPA: WiIl the 
JlvIinist{'r of DEFENCE be pleased to state: 

(a) whether India has to import parts of 
a number of MIG, and oth~r planes from 
foreign countries; and 

(Il) if so, whether Grl\'crnnvnl arc propos-
ing lO 111(lIlUfacturc thcnl in India ~ 

THE I\HNISTER OF ))1'.FENCE (SHIH 
J:\G.JIW:\:-i RAM,!: (a! and (b) Spare parts 
il,r I\HG-21 and othe/' aircraft arc manufac-
turcd in the COUll try to the maximum extent 
prilcticab1c. Since it i, not )',·t possible to 
rnanufactl1re the entire l'allg'c (If sp~rcs iudigc-
nousl)', n CIuisitc import" "re arrangecl from 
the country of origin or the aircraft. 

Traders of India,. origin in Kenya 

',':,1<). SHRI G. 'i. KRlSflC-:.\:\': Will th., 
tvlillister or EXTER'\.\L ,\FF:\IR.':i be pkas('d 
to state: 

la; \\"h.:ther '1'radl'r.'l or Indiall llrigin ill 

Kenya have been asked recently to close their 
business and leave that country; and C 

(b) if so, the reaction of Government of 
India thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a l In 
April, 1971,410 non-.:itizen traders in Kenya, 
mostly of Indian origin, were issued non-
renewable trading licences valid for six months 
with effect from 1st May, 1971. They are 
required to complete transfer of their busines-
Se'S to Kenyan citi7.~ns during tlv' six nlonlhs 
p"riod. No orders requiring th,' affp.ctecl trad-
ers to leave the country have been issued. 

(1)) The Governm<'l11 of Kenya have taken 
these m~asures in their sovereign right, and in 
accordance with their declared policy of Afri-
canisation of' trade and commer,.c. 

These affected traders of Indian origin who 
chos,: to come to India for permanent settle-
ment arc entitled to liberal Customs and 
lnlport 'rJ'auc cuntrol concessions fronl the 
Indian authorities. 

Political solution of Bangia Desh suggest-
ed by U. K. and U.S.S.R. 

*320. SHRI SAMAR GUHA: Will the 
Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether Go\'Crnment have studied the 
illlplications of the suggestion made by Russia 
and United Kingdom about political solution 
1Il regal'll to freedom struggle in BangIa Desh ; 

(b) whether these two countries have made 
any Inovc in this Inattel" ; 

(e) if so, the prollrcss made in 'his diree-
dOll ; 

lei) ",hether Gmcl'I1u1<'nt or India has been 
consulted by those countries; and 

(t') if SoJ, their reaction in this ''egaI'd " 

nIE DEPUTY MINISTER [N THE MI-
NISTRY OF EXTERNAL AFFAIRS (SHRI 
SUIU:NDRA 1'.\1. SINGH) : (a) to (c1 The 
Suvit'l. CO\"Crlllnl.'lll have' illfornH:d U~ thai 
apart frOtll Prcsitlctll Ptlcignrnyls stall'uwllt 




